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आदेश/O R D E R 
 
 

 

PER SHRI MAKARAND V. MAHADEOKAR, AM: 
 

 

 

  This appeal is filed by the Assessee as against the rejection order 

dated 04/02/2023 passed by the Commissioner of Income-tax (Exemption), 

Ahmedabad for registration under section 12A(1)(ac)(iv) of the Income Tax 

Act, 1961.  
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2. Grounds of appeal are as under: 

   
“1. The Ld. CIT(E) has erred in law and on facts of the case in rejecting 

the application for seeking registration of the trust u/s. 12AB of the 
Act ex- parte in violation of principles of natural justice. 

 
2. The Ld. CIT(E) has erred in law and on facts of the case in rejecting 

the application u/s. 12A(1)(ac) of the Act on the technical ground 
without entering into merits of the case. 

 
3. The Ld. CIT(E) has passed the order without appreciating the facts 

and law in its proper perspective. The action of the CIT(E) is in clear 
breach of law and Principles of Natural Justice and therefore deserves 
to be quashed. 

 
4. The Appellant craves leave to add, amend, alter, edit, delete, modify or 

change all or any of the grounds of appeal at the time of or before the 
hearing of the appeal.” 

 
 

 

2. During the course of hearing before us, the Ld.counsel for the 

assessee Shri Parimalsinh B. Parmar on behalf of assessee submitted a letter 

(signed for Jay Bhavani Mata Trust) which was acknowledged by this office 

on 15/07/2024, wherein the assessee sought for permission to withdraw the  

appeal since the assessee has received required registration.  As the assessee  

is of the view that the appeal filed is required to be withdrawn, we permit to 

withdraw the assessee’s appeal.    

 

3. The Ld.CIT-DR, Dr. Darsi Suman Ratnam appeared for the Revenue, 

has no objection for withdrawing this appeal.  Since the  assessee wants to 

withdraw its appeal in ITA No.746/Ahd/2024 filed on 17/04/2024,   as   per  
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the withdrawal application,  we permit to withdraw this appeal of the 

assessee. 

 

4.  In the result, Assessee’s  appeal is dismissed as withdrawn. 
 

  
Order pronounced in the Open Court on    7  August, 2024 at Ahmedabad.   
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